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T Orders

Mr .3 .¥.Tain, counsel forthe applicant
Mr.v.s.surjar, counsel for the respondents

The J.ea;:ned Jsounsel for the applicant
states that the relief claimed in the OA by
‘the applicant has heen accorded Ly the
respondent —desartment . The applicént,-'
therefore, dces not wigh to press the
Or1q1nﬁl 1ppllc‘fJuh. The O.A. hiviug

bw¥ume 1nrrucfunus ie Aismisg ed with no

order as to costs.
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